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IN THE CENTR&L ADNINISTRRTIVE TRIBUNRL

PRINCIPA BENCH $ NEU OELHI

OA No 1774/91 (PB) (T) DATE OF DECISION O - ©° 1992

Shri. SMA Hague & Others

OA No 1775/91°

{r2}. (T% ) R
Shri T.7..0avid & Oth¥rs . |

ves RPPLICAN

oA No 1776/91 (PB) (T) APPLICAVTS
Shri S.P. Saxena & Others

ot + Versus
Union of Indiz & Others oee RESP ONDENTS
CORAM 8-
Hon'ble Mr. F.K. Kartha, Vice Chairman (3)
Hon'ble Mre i.K; Rasgotra, Member (A)
FCR THE APPLICANTS . - Nore _
_FOR THE RESPONCENTS - nrs Raj — ChOpra, Coursel

- JUDGEMENT ‘

(Dalivered by Hon'ble Mr L. K. Rasgotra, Nember(k) )

In accordance with the Orders passed by the Hon'ble
‘Chairmen in m No. 1263/89 on 30,5.1990/91, following cases
" which talse 1dent1cal questions of law were directed to be

transfarred‘gnd heard at the Principal Bench, to avoid any

In

pursuancé of the above decision, these cases asire-nﬁmbered

at thé”Princiﬁalveénch;came up for heasring before us today,
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"~ They are t=

(1) 649/88 -
(11)  448/88 =
(141) 645/88 < ‘New Bombay Bench

e

OA No 1774/91 (PB)
OA No 1775/91 (PB)
OA No 1776/51 (PB)

A llahabad Ben ch
New Bombay Be nch -

Although, the cases have been posted in Daily Cause
List Peremptorily for Final Hearing since 21,541992; Nons was

present for the petitioners. In the circumstances we had
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doquments fned by the appncanta and heard by Learned Counsel
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be applicable to other two O.As.
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- 1774/91 (PB).-are workingd ndiff erent, Ordnance factories at
;+v3-Kanpurses”Fotemany:ifegistant Forenag and Store Holders. These
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ment Factory are;registered with. the- Inspector of Factories or

: Chief Inapector of Factories, as the cage may be, in the

) respective’ Staths Undbr’ the ‘State*s ‘Factories Act.s The applicants
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SRS aystemailc overtlmé 'tb e ?d:eﬁ% 6f 54 hourd- pet:week with

little varla‘:ion"‘in“'hbms of Gionkiﬁg par weelksi:This eyetom was, 40
{{ howsver, suddenly. altered to the praiudice ofithei applicents by

«,-,»,;i’;;; the ia&uance of an ﬂrder dated 27. ol 988 (Page 88 of the Paper
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.+ Book) according to which the total working hours in a week shall
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i not exceed 51 ,{_hours and (NGOs) Non-Gazetted Officers of the level
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“...:“-* £ T l [‘_;'._ 31!) ‘

215 ag qud;e,rs will ba deployed gn over—time only in alternat.e weeks
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de@emj.i.ngi upon. funct.ional requirement. The séries of Orders
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tseued in each UorkahOpﬁ/Otdname‘Tactoriee have reduced: buortime

R “ﬁléi‘fﬁi‘hg? ofthésidatipgory ‘bfmfpl@man,ﬂ Agsistant Foreman and Store

P Ty ‘by 0% mg; thay: are to .bs; deployed. on oyertime by rotstion,
not
The applicents contend that the Orders of the Respondent are/:oaaed

oh reasonable 'clasaificqtio.n and ere arbitrery and discriminmatory.
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O.A. No 1776/91 (pa) (1), is filed by Shri SeP.
Saxena and 9’ Others umo l5Te working ‘as Foren\an,,kss;stdnt
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under" :ection 29 of f.he Adininietrative Tribunal:ﬂctn The Calcutta
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